-

LOK SABHA DEBATES

LOK SABHA

Friday, August 10, 1984|Sravana 19, 1906
' (Saka).

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair]

SHRI SATYASADHAN CHAKRA.
BORTY : It is with great difficulty that
we have quorum.
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SHRI HARIKESH BAHADUR :
there is no quorum.

1 find

SHRI SATYASADHAN CHAKRA-
BORTY : The Parliamentary Affairs
Minister is busy in ‘Kar Seva’. Tell him
to do at least Parliament seva.
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ORAL ANSWERS TO QUESTIONS

Allocation for Flood Control in 1984-85

*290. SHRI MOHANLAL PATEL :
Will the Minister of FINANCE be pleased
to state the total amount earmarked to
face the flood situation in the country for
the year 1984.85 ?

THE MINISTER OF FINANCE
(SHR1I PRANAB MUKHERIJEE) : An
amount of Rs. 100 crores has been
provided in the Central Budget for 1984-85
for providing assistance to States on
account of relief expenditure on floods/
cyclones, hailstorm etc.

SHRI MOHANLAL PATEL : Sir, the
average annual loss due to floods has been
calculated at Rs. 1500 crores and every
year we are spending Rs. 200 to Rs. 300
crores on relief works in the affected
areas. Central Flood Control Board has
been working for the preventive measures
for the last twenty years byt ooly Rs. 600
crores have been allocated to the Board.
This is a very poor amount. Has any
survey been made or project report pre-
pared about the preventive measures to be
taken ? If yes what is the total amount
involved and duration for completion ? If
not, will the hon. Minister consider more
attention being given to the preventive
measures ?

SHRI PRANAB MUKHERIJEE : Sir, 1
am afraid the question is a little misplaced.
The question is for providing flood relief
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and allocation made in the Central budget.
So, I have replied to that. Obviously, it is
an important question but my colleague the
Agriculture Minister is more competent to
answar this question.

MR, SPEAKER : This matter has al-
ready been discussed through Calling Atten-
tion motion and there was a separate debate
also.

SHR1 MOHANLAL PATEL : What is
the ceiling of assistance of each item due to
loss on account of floods ? Now, Sir, the
present pattern of assistance was conceived
many years ago. In the context of the
current prices is it not necessary to revise
this pattern of assistance ? According to
my information only Rs. 250/- are given
for total destruction of the ‘kucha’ houses
on account of such calamities. Sir, the
poor people suffer more. Will the bon.
Minister consider to revise this pattern of
assistance ?

’,

SHRI PRANAB MUKHERIJEE : Sir,
the Seventh Finance Commission looked
into this matter and they prescribed certain
ceilings in respect of the States and if the
expenditure Is withio the ceiling as per the
recommendations -of the Seventh Finance
Commission, of the margin money that is
provided to them, it is met from that. If
the expenditure goes beyond that then 75
per cent is met by the Central Assistance
and 25 per cent is met by the States. I do
agree that the amount which is being fixed
for, say, repairs to the houses or of pro-
viding materials is not quite adequate but
the hon. Members will agree with me that
it might have been a desirable situation
that we can compensate 100 per cent but
the constraint on resources does® not
allow us to do so. Eighth Finance Com-
mission has gone into this problem in a
greater detall ard they have made one
improvement over the recommendation of
the Seventh Finance Commission in the
sense that they have provided Rs. 240
crores—earlier the ceiling prescribed was
Rs. 100 crores, the Eighth Finance Com-
mission has recommended Rs. 240 crores
and they have said that Rs. 120 crores will
have to be provided by the Union Govern-
Enmondemnd of the States. Now, what
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would be the effect of this ? I can give
a couple of instances. For instance, for
AndBra Pradesh, the Seventh Finance Com-
mission ceiling was Rs. 8.58 crores and the
Eighth Finance Commission recommended
Rs. 24.50 crores. For Gujarat, it was Rs.
9.56 crores in the Seventh Finance Com-
mission and the Eighth Finance Commission
recommended Rs. 28.7$ crores.

-
SHRI HARIKESH BAHADUR : What
is the real value of these amounts ?

SHRI PRANAB MUKHERJEE : ] am
not getting the revenue’ in terms of real
value. | am getling the inflated value.
My money does not have a separate value.
So, as the hon. Members are aware we have
accepted the recommendations of the
Finance Commission. Apart from that,
as 1 mentioned on earlier occasions also,
first the State Governments submit a Memo-
randum, then a team goes and visit the are-
as and thereafter a Committee which is
known as High Level Committee looks into
these aspects. Thereafter, we agree on what-
ever the high level Committee recommends.
But, of course, there Is a big difference.
Normally the factual position which we find
is that if they ask an amount of Rs. 200
crores, we are in a position to provide Rs.
20 crores. That is the position.

SHRI M.M. LAWRENCE : Sir, during
the recent floods in Kerala, there was a Jot
of damage and loss to property and life.
The Kerala Government has requested for
financial relief to rehabilitate the flood
affected people. May 1 know from the hon.
Minister what is the extent of financial
relief asked for by the Kerala State Govern-
ment and the amount sanctioned by the
Central Government for flood relief pro-
gramme ?

SHRI PRANAB MUKHERJBE: We
have received a representation from the
Kerala Government which is being exa-
mined by the Agriculture Ministry and
tirereafter it goes to the Planning Commis-
sion for further examination. 'I have not
yet received it. But I can tell you that
they have submitted the Memorandum
which is being considered by the Central
Government.
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it T faene qreETa : arsasr q@aq’, Mabhanadi is a big problem, I know. But
for that there is another Ministry to look
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the Minister of FINANCE be pleased to
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SHRI PRANAB MUKHERJEE : It is (c) whether there have been any protests
a patent question and the reply will also be against this levy ; and
a patent one. So far as the provision for .
flood control is concerned, the bon. Member (d) if so, the details thereof and Govern-
is fully aware of the position because we ment’s decision thereon ? -
have given the Plan Document where the .
Central sector and the State sectors taken THE MINISTER OF STATE IN THE

- together, during the current plan, we have MINISTRY OF FINANCE (SHRI S.M.
allocated about Rs, 1000 crores for preven- KRISHNA): (a) to (d). A statement is
tion of floods. The other parts of the laid on the Table of the House.
question relates to relief provided to the
States due to flood havoc or damages
caused by flood. So these are two different
questions. ’

Statement

(a) to (d). A conmcessional rate of excise
a duty of five per cent ad valorem was leviable -
on vegetable product until the 11th May,
1984 in terms of notification No. 24/65-
Central Excise, dated the 28th February, 1965.
This notificatien was inadvertently rescinded
on the 1ith May, 1984 with the result that
vegetable product attracted the tariff rate of
excise duty of ten per cent ad valorem from
that date. The concesuional rate of five per
cent ad valorem was, however restored with
cffect from the 1st June, 1984. Further,
Government have decided not to levy central
excise duty on vegetable product in excess of
five per cent ad valorem during the period
from the 11th May, 1984 to the 31st May,
MR. SPEAKER : 1 think he will not be 1984, as requested by the vanaspati industry.
able to answer this question.

+ SHRI CHINTAMANI PANIGRAHI:
May 1 know from the hon. Minister whether
the Government is aware that Orissa
Government had prepared a detailed plan
for the control of Mahanadi floods ? Every
year, the flood in Mahanadi, beyond
Hirakud Dam, has been causing a great
loss and damage to the life and property in
the areas. I would like to know whether
any such proposal is pending before the
Government so that you can work out a
scheme for prevention of flood havoc in
areas beyond Hirakud Dam in Mahanadi
river. -

SHRI H.N. BAHUGUNA : The hon.
SHRI CHINTAMANI PANIGRAHI :  inigter has, in the written statement, stated

I hope the hon. Minister has somethiog  that the notification regarding concession
to say about this Mahanadi floods. It is a rate of excise duty of S%Bi‘nste:d of 10%0 oanl'
big problem for us. TI?e bon. Minister can vegetable products was inadvertently with-
say something about this. drawn. May I know, (a) who is responsible
SHRI PRANAB MUKHERJEE : The for this inadvertence, (b) has any action





